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IN 'rHE CENTRAL ADMINISTRATIVE TR IOON\L 

JODHPUR BENCH 

o.A. No. 1/1995. Date Gf Order 21a 31 19,25,. 

•••••• Applicant. 

Vs. 

Union of India aad others • ••••• Respondents. 

HON' BLE- .1-iR. GOPi\L KRISHNA, JUDICil'~L MEMBER. 
HON' .BLE MS. USHA SEN~ ADf.iiNIS'IRATIVE MEHBER. 

11r. R.K. Soni, adv&cate. F~r the applicant 

Fer the respondents - Mr. .J agd ish Vyas, »r ief holder 
fer Mr. V .D. Vy-.s, •dv•cate. 

Q_R_D E R :(ORAL} 

••• 

Applicant, Gsrdhan Ram, has filed this 

Applicati~n uader SectitOn 19 Gf the Administrative 

Tri•umals Act, 1985, prayiRg that the adhoe peri~d spent 

~y the applicant as .Firem<aA-I lae cou~ted for the purpese 

of his- se E.ior ity -and the- respondents ile directed to 

i_ 

re-fix the pay <Df the applicaat --_as per rules wit.'l effect 

from 6.11.1991 when his jumi0rs, namely, Shyam Lal, 

A.ltdul Wahab and Mota Ram were regul.arly promgted to the 

pest of Fireman-I. The applicant has Gtls~ prayed fer 

consequential Benefits as also for • directiQn to the 

resp0ndeats to accord similar treatment te him in the 

metter of his pay fixatian as has seen given to S/Shri 

Chand Khan, Hanuman Chand and Idam. 

2. vie have heard the le.araed counsel f~r the 

parties. 

3. - The a.ppl ic•nt ma.de a representation to the 

concerned authcrity vide Annexure A/1, dated nil. The 

r :-,_ -.1 o~r-f learned counsel for tP,e applicant states that this 
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representation was received in the office of Respondent 

N~Z~. 4 on. 21.7. 1993 .and he further states that ·this 

representation is still pending and it has not heen 

disposed of. However, the applicant wants t~ make a 

detailed re~resentati®n te the concerned authority in 

regard te his grievances and the learmed counsel for the 

respondents has no oktjectien if the same is made and 

drsposed of ~Y the resp0ndents en merits through a 

speaking order after hearing the applicant. 

4. In the circumstances, we dispose of this 

O.A. with a. directi.en to the Respondeat: · Ne. 3 the.t if 

the applicant makes a representation within .a month 

of the date of this order, the same shall ~e dispased of 

sy him within three months Gf the receipt thereof 

thrqugh a detailed 0rder meeting all the points raised 

therein .after affording an oppertunity of hearing 

to the applicant. If the applicant is aggrieved ~y 

/the de~ision taken on his representa.ti~DR, he $hall 'Ze 

free to file a fresh O.A. 

No order as to c~sts. 

[C_e, ,L 
{ USHA SEN ) 
ADMINISTRATl\r~ MEMBER 
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:( GOI?AL KR ISHNA. ) 
JUD IC IA.L MEHBER 
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